299 Matters under rule 377 FEBRUARY 26, 1079 President’s Address ) 300 .

[st diT wyrerd]

vafay & sl i W ET W T
foarr £ s Wity g aE wdiw T
sfewgn  fem W@ Wit 1500 FAgE @
waRdl ¥ T wwd

OUT-BREAK OF JAUNDICE IN CERTAIN
AREAS OF MAHARASHTRA

SHRI R. K. MHALGI (Thana): Sir,
under Rule 377 I would like to mention
the following matter of urgent public
importance. Jaundice posed a gZrave
concern in the thickly populated areas
of Kalyan complex in Maharashtra
comprising Dombivall, Kalyan, Ulhas-
nagar & Ambarnath with no sign of
abatement. Thousands of central
government employees are residing in
the area. The dreaded disease has
since its outbreak taken a toll of owver
100 lives with thousand suffering.

Although State Government have
made some efforts to arrest the discase,
the menace is about to go out of coa-
trol. The exact figure of patients
suffering from the epidemic is not
available with the government-run
Central hospital since most jaundice
cases are treated by private practi-
tioners. I could gather the information
from private sources, and the said area
comes under my constituency.

The main factors responsible for the
disease were pollution of water of
Ulhas river by industrial effluents,
open severages and leaking pipes.
Jaundice is also found to be lrans-
mitted by mosquitoes.

The Minisiry of Health of Union
government must immediately look
into the serious situation and try to
check the spread of disease by adopt-
ing some of the following remedies»—

(a) Provisions of water pollution
(Control & Prevention) Act should
stringently be applied.

(b) Malaria control scheme should
immediately be speeded up to con-
trol mosquitoes in the area.

(¢) To provide in large quantity
chlorine tablets for purifying drink-
ing water,

(d) To give Central grants for ihe
underground drainage projects of
Kalyan, Ulhasnagar, Dombivali and
Ambernath municipalities in order
to avoid the recurrence of Jaundice.

———

12.54 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—(Contd.)

MR. SPEAKER: Now we come o lne
Motion of Thanks on the President's
Address. I request Mr. Govindan
Nair fo continue his speech.

SHRI M. N. GOVINDAN WNAIR
(Trivandrum): Mr. Speaker, Sir, I am
in complete agreement with Shri
Neelam Sanjiva Reddy about ‘the
assessment of the social and, pelitical
situation existing in this country, Iam
totally opposed to the assessment that
has been made Ly ihe President in his
Presidential Address. Sir, as reporied
in the Press on the l4th, the President,
in his personal capacity, gave a warn-
ing to the younger generation about
the dangers of linguism, casteism and
communalism, Also, he made
reference to certain other aspects of
our life. That is why I said that 2ven
though the claim of the ruling party
that they have rectified the danger
done to the Constitution is jushified,
actually, what is happening in this
country is this. The very basic founda-
tion of our Constitution is not only
undermined, but it is getting shaller-
ed. Not only the ruling party. but the
political parties in this country are
not aware of this great danger that is
facing our country. This may lead
even to the disruption of thigz country.
I think we will have to pay very
heavily for our indifference in this
respect.

However, 1 am afraid that the pro-
blem of language controversy may lead
us to more difficulties. I request you,
Mr. Speaker, to do something in the
matter. Let me explain it. You have
taken certain steps for the effective
functioning of parliamentary activities
by having seminars, studies and all
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these things, ‘You bave introduced all
these things, I would request you, Mr.
Speaker, to add a little bit of Geogra-
phy and a lftle bit of Mathematics
also. .

MR. SPEAKER: ..in which I
very poor,

am

SHRI M. N. GOVINDAN NAIR: You
can organise it competently. The
whole problem is this. The real pro-
plem of this linguistic controversy has
peen very well demonstrated by my
{riend Mr. Bhattacharya who, for some
reason or the other, was forced to

read out in Hindi his submission under
Rule 377.

Now, Sir, I am not a fanatic. I come
from a State which stands for the
unity of the nation, a State which has
coniributed something even in the
past, for unifying this country. 1 am
nol at all afraid that if Hindi is to
be learnt, the North Indian people will
monopolige everything. That fear I
do not have. The great Shankara-
charya came from our State in our
ancient days. The great and learned
Statesman, Kautilya also came from
the South. He laid the foundation for
the polifical economy of this country.
So, 1 am not afraid of your language.
Therefore, it is not from that point of
view that I speak all these things.

In most of the schools in all States—
I do not know about Tamil Nadu—
children are being taught in Hindi
also. Tamil Nadu may be different...

MR. SPEAKER: I think you may
¢ kindly continue after lunch.
' 1300 hrs.

Lunch till Fourteen of the Clock,

i

i The Lok Sabha reassembled, after
kunch, gt six wminutes past Fourteen
of the Clock

[MR. grEAKER in the Chair

{ Motion of Thanks on the Presidents’
Address—contd,
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MR. DEPUTY-SPEAKER: Mr.
Govindan Nair, Yyou may now continue
your speech.

SHRI M. N. GOVINDAN NAIR:
8ir, I was gpeaking about the language
problem, I would implore the Hindi
fanatics to be a litfle patient. I
would also draw their attention to
the geography of this country. This
country extends from Xashmir to
Kanya Kumari, and from Bombay to
the North-Eastern Frontier Agency
areas. Let me also remind them
that the Hindi speaking people are in
a minerity, when you take the country
as a whole. That is why I said that
they should be a little bit patient.
Let our children also become a little
proficient in their language. Then
they can do it.

In the name of Hindi, what are you
doing now? One of the most exqui-
site languageg in our country was
Urdu. You are murdering it little
by little. You are alienating the
Nofith-Eastern people by your insis-
ience on Hindi. I am afraid that even
this House will be converted into a
House of Babel in the immediate
future, There is a story abou: the
original languages, in the Bible.
Originally, there was only one
language, There, the people wanted
to guild a tower to Heaven. God got
panicky and introduceq many
languages, sc thal one does not un-
derstand what the other person was
speaking. Do you want to convert
this House into such a place? Be

sensible, stick to the 3.language for-
mula.

Now about what Shri Neelam
Sanjiva Reddy reminded this nation
about, viz. casteism, copmunalism
etc. The only way to save this
country from casteism ang com-
munalism is that every one of us
has to stick to our Constitution. I
would remind you of the speeches
that were made in the Constituent
Assembly, when the Constitution was
being framed—en how to convert an
undemocratic society into a demo-
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cratic soclety. This topic -was dealt
.with in their -speeches. That It why
certain provisiong were made to ‘pro-
tect the Harijans ang the backward
communities. @The only common
ground by which we can be united
to fight against casteism and com-
munalism which is destroying the
democratic fabric of our country is
to restore Constitution in its appli-
cation. I npeed not repeat what has
been said here, The number of
Harijang who were murdered was al-
ready reported by some other Mem-
mers. In Bihar the Chief Minister
failed to protect the Harijans and
finally came to the conclusion that the
Harijans should be given arms and
he was thinking in terms of forming
a constabulary to protect the Harijans
from gelecting people from the Hari-
jan community itself. You have to
protect the Harijans or as Bihar has
done, find some method by which
they could be protected. All of us
speak about democracy and party
system. What is happening in this
country? How many political leaders
had been murdered during the last
one or two years? How many had
been threatened? Every day you
read in the newspapers, 1 am shocked
to find that either a trade union leader
or polilical worker had been Kkiiled
or attacked. I was shocked to read
the statement of JP that some
youngsters approached him and ask-
ed his advice ang permission to
murder some political leaders; things
have come to such a stage. In Bihar
alone, gecording to government admis-
giong, sixty political or trade union
leaders had been murdered. You all
accept that Charan Singh is one of the
most popular figures in this country,
he demounstrated it. On the next day
of that demonstration somebody ap-
peared la his house with a dagger.
What atout Yadav? You may send
him out, that is another matter.
There also somebody sppesred with
& dagger; fortunately he hid a woollen
, dfuscn,orthel!aﬁlr might not
have been sharp, hs did not get

wounded much but an attempt s

‘been made. .So also  our Exbernal

Affairs Minister had: openly given:out
a statement saying that police could
not protect him, he said; my people
come forward to protect me., It was
an gpen statement in the Press. Are

‘these things to be ignored? Or are

we to take these things seriously?
If trade unionists coulq not work
without fear of their life, how can
trade unionism function heret? There
is a great threat to democracy by this
kind of murder of political and trade
union workers. I warn the govern-
ment to take note of this and I warn
the political parties to take note of
this ang strive to put a stop to this.

Speaking about commuanlism, you
know about the Aligarh incidents.
Even today somebody raised the
question of the University (amend-
ment) Act. I do not understand why
the government shoulq fail to pass
that amending Bill? There was a
Muslim conference in Lucknow where
the Muslims belonging to all the
parties came together. They did not
want a separate organisation for the
Muslims. They demanded that they
should not be treated like second-
class citizen and they should get
proper representation in appoint-
ments, This is a matter which you
cannot ignore. About reservations,
Muslims do not come under that cate-
gory, but the backward communities
come. This question was discussed
in the Constituent Assembly and
they said, because of historical rea~
sons, certain sectiong of people have
become bockward and Government
should do something to raise them to
the level of other people. 65 per cent
of the population in Bihar belong to
the backward communities. Accord-
ing to the Mangerilal Commission
Report, there presentation of back-
ward communities is 1.1 per cent in
Supply Department, 7.6 per cent in
Education Department, 8.3 per cent
in Revenue Department, 8.6 per cent
in Rural Engineering Department
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and 117 per cent in Forest Department, reach them. Dg you want the gamé
Under such . circumstances, if . the to continue and somebody else should
backward communities or Muslims come and ralse them from their sub-
demand proper representation, are we human level? Or, will you accept
to blame them? Our Constitution their legitimate demands and help
wanted proper representation for all them develop themselves, go that they
these categories. It is not only a may feel proud to be part of our
question of employment, but it is o country. Therefore, I draw the atten-
question of asserting the democratic tion of the Government to these:
rights. It should be viewed from this things and I also want all parties to
angle, irrespective of political diffe- consider these problems ang see that
rences and on such issues we should the solidarity of our nation ig not un-
take & common stand. The Bihar dermined.

Chief Minister may belong to the
Janata Party, but when he does
something good, every party should sh_wwen ?5 e (

i

):
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SHRI TARUN GOGOI (Jorhat):
Mr. Deputy-Speaker, Sir, whatever
may be the opinion of the Janata
Party, the President's speech is one-
sided. It can be described as a docu-
ment par excellence jn concealing
government’s failures and govern-
ment's dismal performance. Though
the President highlighteg the achieve-
ments of the government vet even
#he members of the ruling party did
not find the occasion to cheer the
President during his long thirty-five
minutes speech. He was cheered only
once when he referred to the Chinese
aggression and asked for its with-
drawal. The conspicuous silence dur-
ing the Address was due to the
scant attention given by the
government to the tall pro-
blems of the country—the poverty,
hunger, the unemployment, the law
and order situation and atrocities on
Harijans and minorities. It casts
serious doubt about the sincerety and
commitment of the government to the
rural upliftment or upliftment of the
poorer section of the people or the
Harijans or the minorities. It has alo
exposed the hollowness of their vow
that they took at the Samadhi of
Mahatama Gandhi that they will
adhere to the principles of Mahatma
Gandhi.

Sir, what is the real picture of the
country today? The real picture that
there hag been increase in the num-

of unemployed. The nurber of
the people whe are below the poverty
ling has fncreased. The law and order
situstion has deterlonsted. There. is
Tampant oowruption evarywhere.
Atrocities on minmorities. and. Harljans
have increaged, Divisive forces to-
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day are more gctive. The most ime
portant point is that the ynity and the
integrity of the country were never
so much threatened as it is today.

Then, Sir, what are the main pro-
blems before the country today. The
two main challenges confronting the
eountry today are poverty and un-
employment. Even today there are
millions of people who do not have
two square meals a day, who do not
have roof to live in, they do not have
proper clothing and they cannot give
proper education to their children
nor can purchase medicine at the
time when they are sick. Even ac-
cording to the statement of the pre-
vious Finance Minister, Mr. Patel,
there are 280 million people whose in-
come is under Rs. 60 p.m. and there
is addition of 5 million people to this
multitude every year. So, during the
last two years 10 million people have
got added to this multitude whose
income is below Rs. 60 pm. Even
the Economic Survey regrets that for
the programme of elimination of
poverty sufficient attention has not
been given. It has been admitted by
the Economic Survey that there is
slow progress in respect of land re-
forms and agrarian reforms.

Now, Sir, a word about the un-
employment problem. The Janata
Party had promised to the unemploy=
ed people that within 10 years they
wil] eradicate unemployment. Today
there are millions of people who are
able-bodied and willing to do work
pillar to post,
from one office to another office in
order to get job. As mut:; 'l::
employment opportunity
getting more and more frustrated and
furstration and
disappointment is a great danger fo
the society and to the country. The
unrest among. - the younger and the
edurated peeple is the manifestation
of this dis-satisfaction and frustration.
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[Shri Tarun Gogoi] .
Even according to the government's
own admission, there has been in-
crease of 40 per cent in the number
of registereq unemployed in employ-
ment exchanges. If you go through
the President’s Address, you will be
totally disappointed. There is no
mention there about many important
things. No gerious attempt has been
made by the Government and no
home work has been done by them in
regard to many national issues. The
Government is not in a position to
tell ms as to what is the number of
the total unemployed people in the
country, how they are going to solve
this problem, how many jobs
they have provided, how many
more they are going to provide
etc. They have not said about
all these things. It is almost
two years since the Janata Gov-
ernment has come into power. They
have not told us what steps they have
taken in regard to many of these
issues. No doubt there has been some
progress. But that is not due to the
Janata Party alone. It is not due to
their efforts but this progress has been
made for the Jast four years. Tt is
primarilv due to the good monsoon
also. And, 1 would like to point this
out that had the Janata party put up
a little more functioning Government,
this position would not have been
there. The position would have been
much better than what it is today.

In this connection, I would like to
quote what Shri Inder Malhotra had
to say on this point. He said:

“Even the common man knows
that the relatively satisfactory state
of economy owes little to the Janata.
It is the result of the fortuitous

combination of happy circum-
stances.”
So, it is a happy combination of

various circumstances which hee con-
tributed to this. And again he says
this. I quote: :

“The favourable gituation which the
Janata. inheriteg could lmr_e been

put to excellent use in order to give
a boost or dynamism undreamt of
so far,

But rathey than doing this,
Jenata has, because of its total in-,
actions and distressing ineptitude, -
let go of a golden opportunity.”

So, Sir, that is the image of the Janata
party. I don’t like to give my own
impression. 1 want to gquote what
Shri Madhu Limaye *had said. He
has saig this:

“The party’s record in office is a
dismal failure.”

Acording to many other people also,
it is a non-performing government.
In this connection, I would like to
quote what Shri J, P, Narayan has
said, who has contributed most for
the Janata party coming to power.
Let me quote what he has said about

the top persons in the Janata party.

According to him, the top men of the
Janata party are incapable of per-
forming the tasks of nationbuilding.
What he hag said is thisi—

“I helped them to come to power
because I had hoped they would
vet write a new chapter in India’s
history. But today I have come to
realise that the enormous task of
nation-building is not within their
capability, Not Morarji Desai. Not
Charan Singh....."”

So, this is the impression of Shri Jaya
Prakash Narayan about the top men
who are holding top positions there.
Then ghout the socio-economiec pro-
gresg also he says that he has been
disappointed. This is what he has
stated: —

“In the field of socio-economie
reforms, the Janata party has not
been able to do much. The pro-
mises made in the party ménifesto,
specially in the matter of tadical
reforms, have mostly remained
‘pious wishes, It is time now to
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. convert these wishes into deeds
and achievements. The people’s
movement hagd not aimed at a mere
change of Government but alsp g
change of the socio-economic system.

In this field, precious little has
been done and I doubt that even
the home-work that is required has
been undertaken on an adequate
scale. The result is that the people
afe slowly becoming frustrated.”

So, Sir, that is the image of Shri
layaprakash Narayan. That reflects
he feelings of the people throughout
;he country.

Who are the -beneficiaries of the
Janata rule? Has the Janata rule
fiven benefits to the kisans, to the
soor workers in the country? As
me of the hon. Members pointed out,
oringing down the price of foodstufls
ilone will not help unless the prices
»f many other things also come down.
Now, the prices of only those articles
produced by the agriculturist has
tome down. What about others?
What about the articles produced by
the manufacturers, by the industria-
lists? 'Their prices have not come
down at all. It is only the black-
markeieers, the hoarders and the
profiteers who are geiting the benefits
of the Janata rule. If you compare
the present day position to that pre-
vailed in 1974, you will find that it is
much worse that what it was in 1974
The Janata Party launched a total re-
volulion against the previous regime,
but today you find the prices are much
higher than what it was in 1074, To-
day there is complacency that the
country has made much progress and
for that everybody is satisfled. But
it is only some of the Janata Party
Members who may be satisfled only
§eme Members may be satisfied and
not all. )

Then coming to my own State, to-
day the devisive forces are getting
more and more active and there i8
more ang mere .disappointment. The
area ig more and mare alienated by
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the policy followed by the Janata Gov-
ernment. They have introduced re--
gional ianguages also in the matter of.
writing the U.P.8.C. Examination. But
the States like Meghalaya, Arunachal.
Pradesh, Mizoram ang Nagaland have
no regional languages of their own.
Now, you gre going to compel them
to write the examination in one of
the recognised Indian languages. In
that case they will not be able to
appear for the U.P.S.C. Examination.
The Janata Party has made a lot of
promises in regard to our region. In
fact the whole area hag been neglected .
for the last 30 years in our own fime
also. But it should not have been
neglected like this,

Now, I would like to draw the
attention of the House to the recom-
mendations of the Seventh Finance
Commission, in regard to Assam. Ac-
cording to the 7th Finance Commis-.
sion's recommendations, the transfer
of resources from the Centre to the
States has been doubled and most of
the States are going to get more tha
double the amount of what they got
according to the Sixth Finance Com-
mission. But in the case of Assam,
the share is far below the expectations
when compared to the Sixth finance
Commission’s recommendations.  As-
sam pgot Rs. 480.34 crores as per the
Sixth Finance Commission, As
against this, the Seventh Finance
Commission’s recommendation for
Assam is Rs. 518.65 crores. Whereas
other States are getting more than
double the amount. Actually, accord=-
ing to the Seventh Finance Commis-
sion’'s recommendations, Assam should
have got more than one thousand
crores of rupees. The share of total’
transfe, of resources to all the States
has been reduced from 4.57 per cent
to 2.49 per cent. This is the special
treatment that the Janata Government
is giving to the backward States like
Assam., Today I have seen in the
newspapers about the allocation of
Rs. 2000 crores to the States. Here
again most of the other States are’
getting their shares, But not a single-
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paise has been allccated to Assam and
‘to most- othey North-Eastern reglons
‘of the country.

Now, what about the industrialisa-
tion? They are all accusing us that
‘we did -not do anything in the last
30 years for the industrialisation of
Assam, But what have you gone for
the last years, since you took over the
Government? During the last two
years what projects have vou started?
Apart from the industrial munits set
up by the previous regime no new
projects have been started for the
last two years. Your share in regard
‘to the establishment of new industrial
units is much less,

As regards railway communication
also, you have not started any new
project. You have introduced many
new railway lines. You have taken in
hand the work relating to conversion
-of metre-gauge linesg into broad gague
lines. But in the case of Assam, no
new railway line consfruction has
been sanctioned nor conversion of
metre gauge lines into broad gauge
lines has heen taken up in this purt
-of the region. We have been demund-
ing for the extension of broad-gauge
railway lines from Bongaigaon to
Dibrugarh and Tinsukia and the pre.
vious Government agreed to convert
it upto Gauhati, and the work was
started in 1976. Now you are cpntinu-
ing it and you have not got any plan.
Now, we are demanding that this line
should be extended from Gauhati to
Dibrugarh, but you are not accepting
-our proposal. I may peint out here
thet you are not doing anything ex-
oept continuing the projects that were
-already approved by the previgus
~Government. About  Brahmaputes
bridge, a survey was conducted for that
project during the previous regime.
“The new lines that you are gqing to
intreduce in the North-Eastern region
including the Brahmaputra bridge for
" which a survey has zlready been com.
pleted, were already approved by the
‘ previous Government. But what are
you, going to do in the future? What
-are the new projects that you are
- golng, to talte. up? You hgve not yet
“takén up any new project. The future

séems to be bleik. The ‘policy that

the rament s following will fur-

- widen the regional disparities
of removing it They  have
been talking of the rural upliftment.
We know what has happened in these
twenty-two months; the rich has be-
come richer and the poor has become
poorer and the gulf is further widen-
ing. If the same policy is continued,
the gulf will further get widened.

That is all I have to say.
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A rogy pleture fa given to us about
the siate of economy, I, however, sub-
mit thet a - superficial approach has
been taken with respect to the so-called
economic growth. We are told about
industrial growth. But the fact is that
the entire nation is being lulled with
fairy tales about industrial growth, It
is commonly known that it is not the
rate of growth as such but it Is the
content of growth that determines the
well being of the masses. We are told
about the efforts to achieve 7 to 3 per
cent industrial growth, Let us scruti-
nise this figure, This claim with respect
to 7 to 8 per cent of industrial growth
conceals in itself serious distortion of
industrial structure, To illustrate the
point I will place a few figures before
this hon. House,

We are told about industrial growth.
But as I said we have to look (o the
content of this industrial growth. We
find that there is serioug distortion of
industrial production structure. For
example the output of perfumes and
cosmetics rose by 23.6 per cent in 1977
and further by 56.9 per cent in the first
quarter of 1978. It is such items that

make up this figure of industrial
growth.
Take another. During the same

period the production index for bever
ages rose by 14.5 per cent and 235
per cent and that of Air Conditioners
ang Refrigerators by 204 per cent
and 184 per cent. My humble
submission before the House, there-
fore, is while tall claims are made
about industrial growth, we must look
to the content of industrial growth in
order to see whether it leads to the
well being of the masses.

Let us examine this the general
index-number of industrial production
(base 1970—100) was 140.4. That was
the genersl index in January—March,
1978. But if we look to the figure for
fhe consumer goods industry as a

t;,rhnh. it comes to only 130.8. If we
 lurther analyse this figure about con.
| Sumer goods industries, we find that
;ﬂ’° indiceg for upper class consump~
{Uon goods ure very high. For exam-
1¥le in the cage of watches and clocks—
(2383, perfumes and cosmentics 468.3,

.. PEALGUNA 7, 1900 (SAKA)

President’s
Address (M) e
Cormmercial and office equipment 208.5
Alr conditioners and refrigerators
204.6. We, therefore, see an elite.
oriented industrial growth. Take for
example the index for cotton weaving.
It was 1003 only. The vpercapita
availability of cotton cloth has steadily
declined from 13.6 metreg in 1870 to
less than 11 meétres in 1877. There-
fore, we have to take serious note
about the content of the industrial
growth rather than be complacent
about the rate of growth. Several
items can be taken up and we can See
it for ourselves, Regarding the claims
about price stability, the question nas
already been gone into by other spea-
kers and therefore, this particular as-
pect, I am not taking up at present.

I must also say that the address
takes an ostrich like attitude to the
question of law and order situation in
our country. During last year our
country was unfortunately rocked with
serious communal violence. For exam.
ple in Aligarh and other places, there
has been an increasing trend in com.
munal violence and in the incidence of
atrocities on Harijans. Not a single
word hag dropped from the exalted
lips of the President of India about
this. That shows an attempt to prac-
tise deceit upon the nation and to give
an impression as if peace and tran-
quility prevails. It is very distressing
to see that the question of the protec-
tion of life, honour and property of
minorities which had rocked the entire
nation during the past year or two did
not receive a single word from our
President.

The Minorities Commission had sub-
mitted its reports on Aligarh roits aad
glso on the communal incldents al
Pernambet, The reporis are yet to
gee the light of day. They have mnot
been laid on the Table of the House,
though we bave been demandirg it
ageain and again. The minorities Com-
miasion had submitted g report about
the Aligarh Muslim University Amend-
ment Bill, 1078 which is pending be-.
fore the House. The Prime Minister
has assured the House that the report
will be placed on the Table of toe
House. A Ilot of time has passed since
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the assurance was given. The eatire
nation wants to know about the recom-
mendations and yet the report hag net
been placed on the Table of the House.
Bimilarly, there are several other prab-
lems. The problem of economic justice
to the minorities is also getting aggra-
vated day by day. Take the question of
representation of minorities in services.
We are assured day in and day out that
due and adequate representation would
be secured and made available to the
minorities. But in the midst of neaps
of these declarations, the situation is
deteriorating. I seek a few minutes to
place some shocking figures before this
House,

The Muslim population today con-
stitutes 11.2 per cent of the total popu-
lation. We are assured every day that
fair and adequate representation will
be given to them in the services, but
in the midst of these assurances, the
situation is deteriorating. Take the
figures for IAS officers. In 1965 the
percentage of Muslim IAS officers was
5.8; today it is only 3.00. 'fake the
case of IPS. Muslims in 1865 account-
ed for 5.6 per cent; today the percen-
tage has fallen to 3.19. To understand
the gravity of the situation, let me
iltustrate this point further. Take the
total strength of only the clerical cadre
in the Central Secretariat. The t{otal
number of clerks in the Central Secre-
tariat is 8,000, Muslims number only 21,
This comes to not even one per cent,
not even half a per cent. The repre-
sentation of Muslims in the clerical
cadre in the Central Secretariat is
hardly 0.02 per cent. I ask this House:
have all these crores and crores of
Muslim youth today lost their ability
even to serve as clerks? That isthe
gituation, 'We are being told every
day that proper representation will be
given, but what are we to do with
these oral assurances? Let the Gov-
ernment tell us what steps, concrete
steps, are béing taken in order to
rectify the situation for which there
is no justification, legal, constitutional
or moral mtnouﬂr in this. country,

Thize are  several othumlahl
wish to place before the House, but

mmﬂlnﬂlmhﬂlﬂﬂm.

in the maiter of my making subosis.
sions. Howsver, I will just conclude by
recalling one or two points; Thers {a
a demand, and an increasing demand,
for the revision of emigration liws.
Several conditions that are placed oo
those going abroad for employment are
very irksome. For example, the for-. |,
eign employers are asked to haye the
contract from attested before our
ambassadors; they are ulso askeq to
deposite some money here in our
country. These are all conditions
which are very irksome. Since th&
time iz running out, I will not go in-
to details, but I will urge upon the
Government to see that the necessary
laws for relaxation of the emigration
rules are brought as expeditiously as
possible.

I have also moved a motion in which
I have expressed great sorrow at the
failure of our President to appeal to the
President of Pakistan for clemency to
Mr. Bhutto. There is a very strange
gituation here. The President of Iad-a
had made such an appeal. But it
seems that the Prime Minister did not
like it and therefore very soon we gof
a statement saying that the President
of India had made an appeal in his
personal capacity. This disease of
statements being made in personai
capacity has proved contageous guing
from the Prime Minister even to the
President of India. We are told that
asking the President of Pakistan for
clemency to Mr. Bhutto will be inter-
fering in the internal matters of Pakis
tan. Various countries of the worll
and the SecretaryGeneral of the United
Nations organisation have made
made such an appeal.. By no stretch of
imagination, can it be said that all.
these countries are seeking to interiere
in the internal matters of our neigh-
bouring country? We are not concer--
ned with the recerds and achieve-
ments of Mr. Bhutto. The appea} Afor
clemency is based on g tofally” differ~
ent mater with out any =~ jeopirdy
whatsoever one wants {0 strengthen’
and continue. ) ML

‘With these wrdu cp
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SHR] P. SHIV SHANKAR (Secun-
derabad): Mr Chairman, Sir, I rise to
make my maiden speech in this august
House. At the very outset I express
my great regards to the members of
this Hous, who are the senior Parlia-
mentariang and also the politicians,
besides conveying to them very best
wishes for the New Year.

Sir, it would be highly presumptuoug
on my part to claim any credentials
speak with experience on the Address
that has been rendered by the Presi-
dent. But however, the President
while otitllning quite a few schemes has
drawn the conelusion in paragraph 40
of his Address saying:

“There is considerable evidence to
justify the confidence about the sus-
tained progress of the country to.

wards building up a just socil and
economic order.”

Now thw very burning question fthat
has to be resolved is whether the

various matters that the President has
dnumeruisd are going to sdlve the prob-
lem ‘towardls the establishment of a
just, social .and ‘eeomomic order in this
country? 1 regtet to say that ona
careful consideration of the matter 1
find that many of the platitudinaus
expressions which have been made in
the Addrees are far from being any-
where nsar the realities of the situa-
tion.

Here, I would like to submit that on
the eve of our Independence—on the
midnight of the 14th of August,
1947, —it was Pandit Jawaharlal Nehru
who had said, 1 quote:—

“We hag a tryst with destiny and
the time has come to redeem the
pledges made to the nation.”

It is perhaps in consonance with this
ideal that in the Preamble of our Con-
stitution, the Founding-fathers had re-
solved that we will provide equality of
opportunity ang status; justice, social
political and economie to the large seg-
ments of the soclety of this country.
But in spite of this idealism, when we
read the Address of the President—
in the matter of establishment of just
social and economic order based on
what he has enumerated; to my mund
the whole thing appears to be a mirage.
I may submit, Sir, that what has got to
be considered is the provisions whuch
have been made to help the socially and
economically backward classes, the
harijans, the minorities and the eeozo-
micaliy-backward people in this coun-
try who form large segment of our
population. The most important thing
is, what has the Address adverteg to,
to these sections. Take for example
the socially and economically backward
classes.

ed by virtue of the proclamation made
by the President on the 20th December,
1078. The very first
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yeme Court, despite the fact that there
are than ‘more then two dozen judge-
ments of the High Court detérmining
the criteria to be adopted for enumera-
ting the socially, and edueationally
backward classes I would like to ask,
what is the justification again to go
in for a commission now to determine
the criteria? Does it not mean that the
‘matter is being prolonged again and
again? Does it not mean that there is
no sincerity for the purpose of satis-
fying the aspirations of the- socially
and economically backward classes?
In fact, I recall sir, the Janta Party’s
Manisfesioc which refers to this aspect
“What it has said is this:—

“It ig a matter of deep shame that
three decades after the advent of in.
dependence the social and economic
conditions of the weaker sections,
particularly the scheduled castes and
ihe scheduled tribes continue to be
abject. In this connection it will
reserve between 25 to 33 per cent
of all appointments in Government
service for the backward classes re-
commended by the Kaka Kalelkar
Committee. Harijans will be pro-
vided house-sites."

This is what was said in the manifesto
of the Janata party but the Kaka Kalel-
kar Committee report is buried deep
down. Nothing is being dome in this
regard but a new Commission has naw
been appointed, again to start from ‘A’
I will not go into details as my time is
short but I would submit that this is
not giving a fair deal to socially and
educationally badkward classes. Take
the Harians. A number of my friends
have already mentioned about them.
I would like to recall one judgement
of our Speaker when he was a Juige
of the Supreme Court. In 1970, in the
case of Hiralal versus State of Punjab,
while justitying the reservations to
Harijang in promotionsl chances, he
had said that “ths lesp to be provided
‘depended on the gap to be filled.In
this context, he upheld the reservation
Tor these downfredden people so thut
soclally and ~ eduestianally they may
become advariced and there could be a
Peychologies] getisfaction amongst

PHALGUNA 7, 1900 (SAKA)

| Presilient's 338
Address (M)
these people but I regret to say than
in spite of the fact that the Supreme
Court has put its imprimature over
this scheme, so far nothing has been
done with regard to the promotional
chanceg for these people.

My bon. friend, Shri Banatwalla wus
referring to the ‘minorities. I have
personally felt always that the poli=
ticiang in this country have never al-
lowed the minorities to submerge in
the main stream of our national life.
The main reason why they have not
been allowed to join the mainstream
is the wrong polices in regard to the
elections that we have been follow-
ing. I regret that the Janata party in
spile of the fact that they have pro-
claimed in their manifesto that
they would go ahead with the electnal
reforms very fast that they would see
the election expenses reduced. and the
corrupt practices prevailing during the
elestions totally done away with
nothing hag been done so far. Thi; is
a subject allied with the gquestion of
minorities and that is why I am
raising the same. I for one believe
that if the national life has 1o be totally
integrated the minorities, the backward
classes, the weaker sections as also the
economically poor will have 1o be up-~
lifted to walk and keep pace withthe
higher sections of the society so that
they play their proper role in the
nalional life of this country.

In fact, I personally feel that the en
tire Representation of the People Act
has to be necessarily abrogated. I
recall with happiness what is happen-
ing in some of the European countries.
There, for example if it is election 1o
the Parliament the electoral college
would be the entire country and tne
ballot boxes would be the ballot boxes
of the parties as a result, what hap-
peng is that in a way it would be pro-
portional representation on the voting
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representation is sought to be brought
in, I personally feel and I am sure the
caste consciousness in our country will
get extinet and the expenses in the
elections would be great minimised.
There would not be any defections
from one party to the other. The
moment one gentleman leaves the party
and goes to the other, he loses his seat
because the political party to which he
orginally belonged had nominated him
and the Party will be at liberty to nomi.
nate another person. The crop of li-
dependentg will no more be there. 1L
am here for the last one week., I kuow
that persons like Prof. Mavalankar are
contributing guite a lot to the legisla-
tive work and such Independents wil.
not be there. A little bit of sacrifice
will have thus to be made and one can-
note help it. Every vote will have its
value. Now, suppose & person gels
90,000 votes, and another gets 89.999
votes, the person getting 90,000 voles
will get elected and there is no repre
sentation for 89,999 voters. Fictionally
the elected man represents ali. Under
the scheme suggested, every vote will
have value, and the question of there
being any corrupt practice which one
otherwise sees within the meaning of
Section 123 of the Representation of
the People Act gets totally obliterated.
The position emerging thereby would
be that to a large extent we would
have done a great service in bring-
ing chasity to the electora] life of this
country.

The President was pleased to refer
to land reforms in paragraph 17 of his
Address. So far as land reforms are
concerned, that question was taken up
from the time of the very first amend-
ment of the Constitution, in 1951. From
time to time, different land reform
legislations were brought on the anvil
They were put in the IX Schedule. The
amendments were tested. The first
amendment, as also the 4th Amend.
ment, were tested by the Supreme
Court in the Shankari Prasad case and
Sajian Singh case. Finally, it was
tested in the Kshavanand Bharati case.
In spite of that the whole difficulty
seems to be that the land reforms
which originated in 1951, are still » Zar

cry. We are still trying to dabble with
many problems of land reforms.
Coming as 1 do from the fraternily
of lawyers, I regret to say that the
lawyers and the Judiciary have also
not contributed the least in creating
complicatlons in thls fleld. I was mv-
self a Judge for some time. It aches
me to submit that even to-day I find
in different High Courts, Judges taking
diferent stanceg with regard to land
reform laws. The reason, according
to me, is very obvious. In this connei-
tion, a great shortcoming in the Ad-
dress of the President is with reference
to the judicial reforms. There is not
a word seld about it. After all, Judi-
ciary is one of the most important
wings alone with Executive and
Legisloture. I would certainly have
expected that some proper approach
woulq have been taken by the Govera
ment with reference to judicial refor=
ms. Various reports of the Law Com
mission with reference to recruitment
policy and the policy on transfer of
Judges from one High Court to the
other, have been only gathering dust,
‘While I am one among those persons
who will fight till the last for the inde_
pendence of Judiciary, I would
say that the policy as to the transfer
of Judges as enunciated by the Law
Commission in the year 1058, under the
chairmanship of late Shri Setalvad,
of which one of our very eminent
members of the profession, viz, Shri
Palkhivala was also a member was
salutory which opined that one-third
of the Judges of 5 High Court must
be from outside. This would have
achieved a better nationa] integration
in the field of Judiciary. I am not
one of those people who would sup-
port transfer if it is based on extran-
eous considerations. What is happen-
ing today? 1 regret to say and 1 am
speaking this with a little responsi-
bility and introspection, that the strong
Chief Justices are trying to establish
their empires and dynasties. I hear
some of the persons going about say-
ing that his people will rule the high
court for two generations. I would
like to usk you, iz it 5 case of social
justice? Where do we stand? While
the political dynasties and empires
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have vanished, judicial empires are
cropping up and getting strangthened?
It is absolutely necessary that various
aspects in this regard are gome into
at the very earliest. In fact, only two
days back, I was reading in the
papers about the appointment of some
Judge. I would not like to name the
High Court and the particular person.
Various people were questioning the
criteria on the basis of which the
appointment was being effected and
thig is what was reported. May I say
what is happening because of this
dynastic rule which some of the strong
Chief Justiceg are perpetuating! They
are appointing their own persons.
They are getting such names recom-
mended and getting them appointed
a: High Court Judges so as to per-
petuate their dynastic rule. I am
saying why not have a proper Con-
vention? Why not have proper cri-
teria for the purpose of appointment
of the judges to the High Courts, to
that highest seat? We expect that
even justice is given to all segments.
What is happening today? People
take the oath of office in the name of
the Constitution and they forget their
Constitutional obligations and the
Constitutional goals, the wery mnext
day on entering the office. This is a
very great misfortune but that is
what is happening. I am one of those
who strongly resent the appointment
of judges on the basis that a parti-
rular person is mine and my 0Wn.
That is a clearly wrong approach.
In this context nobody should be
appointed howsoever loyal he might
be on the ground of expectation that
he would be loyal to the party in
power, Independence of judiciary
should be totally ensured. People
appointed are expected to be faithful
to the constitutional goals which are
enshrined either in the Preamble or
in the gifferent parts of the Constitu-
~tion with the goal of this country to
-be democratie, seculary soclalist re-
bublic, Such people alone should be
thought of as Judges who keep in
View the constitutional goals.

Some times back, I was speaking
about the gocially and educationally
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backward classes, Even today we
find some difficulty ebout them. The
other day, the Allahabad High Court
struck down the order of the Govern-.
ment enumerating the socially and
educationally backward classes., I say
with a little bit of pride that it was
in my state of Andhre, that, for the
first time, under the stewardship of
Mr. K. Brahmananda Reddy, socially
ang educationally backward classes
were enumerated successfully though
late in 1870, In many states, even
today the battle is going on as to what
are the socially and educationally
backward classes. In spite of 30 years
of our Republic, we are not able to
settle this problem,

In this context I would like to say
one thing about our Speaker who in
1964 was a judge of the Mysore High
Court. In a bench decision reported
in AIR, 1964, Mysore, page 133 he
observed about the attitude of the
judges when they have to tackle the
problems of the weaker sections of
the society. He said in these words
which I quote:

“In pronouncing on such a social
question, nay a human problem, we
should not forget our own limita-
tions. We should while in no man-
ner limiting the scope of our judi-
cial review be dictated by one sense
of responsibility and self-restraint
and the sobering reflection that the
Constitution is meant not only for
the people of our way of thinking
but for all and that the Cabinet re-
presenting the majority in the
legislature democratically elected
has taken the impugned decision.”

I would have very much wished that
the memberg of the judiciary could’
bear this advice in mind so that the
problems of the down trodden in this
country could be tackled with better
sympathy ang quick speed.

1 come to yet another aspect. The
President has referred to the Special
Courts’ Bill. I have not been able ta
understand why the tenure of the Bill
was limited to crimes during the
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emergency only. This is a case of
total vindictiveness, ag my friend Mr.
Falerio was saying this morning, It
seemg it is meant against a single in-
dividual. At least this is the impres-
-sion that is gaining ground all around.
If at all there are crimes, they are
crimes under the ordinary law of the
land; they will be crimeg under the
Indian Penal Code or the Prevention
~of Corruption Act or other laws of the
land, If that be so, why should they
be treated on a different part. Sup-
pose a  great politician commits a
murder jn April 1977, should it not be
reterred to the Special Court. Why
should you fix up a particular date
for that? 1In fact Justice Krishma
Iyer highlighted this aspect and has
further gone to the extent of saying
“4hat this does not achieve the object
of the Bill at all. If the object is that
speedy justice to persons placed in
high position who had committed
Itimes under the ordinary law of the
land, has got to be meted out under
the Special Courts, then I am not able
‘to understand why it should be con-
fined to a particular period. It gives
the impression to the country at large
"that this House is trying to abet in a
legislation which is likely to be vin-
dictive against one or two persons. I
should rather submit that even the
‘very manifesto of the Janaty Party
which I had the opportunity to read
refers to the cancer of corruption and
‘it says:

“Unless those who hold office at
the highest levels, including minis-
‘ters and legislators and bureaucrats
set an example in probity and hon-
-esty, it will be impossible to restore
‘integrity in public life. It will also
-engure that every one of its officers
ang cadres adheres to the highest
norms of integrity. It wil} give
effect to the recommendations of the
‘Santhenam Committee on Corrup-
tion in the administrative and pub-
lic life. It will also enact the long
pending Lok Pal and Lokeyuta Bill
-and will bring the Prime Minister
and Sther Ministery under its pur-
~view.....The objett must be to
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devige and establish special - proce-
dures and agencieg for automatic
cognisance of complaints of corrup-
tion and misuse of authority so that
allegationg against persons in high
places not excluding the Prime
Minister and Chief Ministers are in-
vestigated and disposed of indepen-
dently of the pleasure of the
government.”

If this is the manifesto of the Janata
Party, what ig it that has been said in
the Address of the President? The
Lok Pal Bill has been shelved. If a
particular political party is in power
and if a member of that political
party has committed crimes or there
are allegations against him, all of us
are going to shield that person, If a
particular person is in opposition and
according to the ruling party, he has
indulged in some type of crime or is
going tg indulge in it, we are trying
to give to such a person a different
type of treatment hecause of the Bill.
Is it not a case of gross discrimina-
tion? There shoulg be uniform law
which takes care of all, the highest
ang the lowest alike, Law is no res-
pector of persons. Why this type of
approach then? I am rather anguish-
ed that the Chief Justice is put in a
very embarrassing position in a parti-
cular matter. I do not know where
such law is? Does it go to  indicate
that the independence of judiciary
would be maintained? Are you going
to give confidence in the common
man that you are ensuring the inde-
pendence of judiciary? “Why is it that
if some ullegations are made against
‘X’ and if the truth has to be found,
and i you have a will to refer, why
not refer them 15 a proper legal
forum? Why have the ruling party
failed jn bringing the Lok Pal Bill?
Why is it that the Defection Bill was
not brought on the anvil of the Acts?
Why was nb action taken in regard
to these matters sing why discrimina-
tory approach is sought to be made
now with reference to Special Courts
Bill which totally leaves it to the sub-
jective satisfaction of the Government
fo decide which mse to refer to the
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Special Courts. People already know
which case and whose case would be
referred to the Speclal Courts, There-
fore in my submission I have tg say
with all my reverence that this type
of approacheg do not in any form give
a credence t our thinking or actions—
they denigrite us,

Apart fromn this, may I also submit
one or two more factors which one of
my friends had referred to. I was
expecting that our Prime Minister,
whom 1 pei'sonally consider to be a
great morslist, would certainly in-
clude or seq to it that the Presiden-
tia] Addresa makes some reference to
the debasing national character of this
country and would try to evolve some
schemes whaereby the general national
character would rise. 1 refer
with g bit of pain and anguish that
the future c.tizeng of this country who
are within the portals of the Univer-
sity to-day agre not very much inter-
ested, at least g great majority is not
interested, jn their studies. We are
finding that they are taking openly to
drinks, to amoking and all types of
unfortunate habits. They are to be
our future hope. They are used from
lime to time, and I should say it is a
matter of freat misforture, by the
politicians to suit their ends. In the
public lifa Lhere is a lot of corruption
Eoing on. T was expecting that this
Covernment which is headed by Shri
Morarji Bhai could have at least high-
lichteg some reformative schemes to
better the ymtional character. It is
evident that no nation has survived
without gowd national character. No
nation hag gone to the heights with-
out ity charecter and integrity being
4t the apex, It is g misfortune that
the Address does not make any re-
lerence to thig aspect of the matter, T
should submit that if our country has
EOt to rise if our country hag got to
8ltain in  hights, it is only by the
Slrength of {ts national character, It

S only when we realise our respon-
Sibilities that we cap saivage the
sitution, y4 4g only when thers iz
Proper disclpling in the: coming. gene-
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ration that they can take up the reins

of this country successfully.

1 would like to say about one more
aspect, viz, with reference to the-
economic field, which hag been re-
ferred to in the Addresg of the Presi-
dent. 1 would like to say only with
regard 1o twp aspects—firstly with
regard to the exporis and secondly
with regard to the employment oppor-
tunities, about which time gnd again
the Janata Party had been saying
that within ten years they would
totaly sovle the unemploy-
ment problem, May I invite
Your attention to this Economic Sur-
vey which has been published by the
Government of India and which has
been passed on to ug only two days
back. I would refer to a passage at
page 18 English Version which refers
to unemployment. Tall claims have
been made with regard to the economic
order of this country and our econo-
mic strength. It hag been claimed
that a lot of things had been achieved.
But in para 3.4, page 18, it is said:

“The number of job-seekers on
the live registers of the employment
exchanges rose from 9.33 million
at the end of 1975 to 9.78 million
in 1976 and further to 10.82 milliorn
in 1977. At the end of October 1978,
the number stood at 12.33 million as -
against 10.81 million a year before.
showing an increase of 14.1 per cent.
It appears that employment oppor-
tunities generated in the organised
sector have not kept pace with the
demand for employment.”

So, 1 submit that unemployment is a
gigantic problem that our country faces
today. There 1is lot of brain drain
from our country because they are not
able {o get proper employment. Instead
of our concentrating on providing
proper employment to the properly
educated angd qualified persons, the
misfortune seems to be that the em--
ployment registers seem to be swelling
with {he names of such unemployed
people. Thug giving a very rosy pic-
ture in the address that the ecomomie-
order has been very good, in my sub-
mission, belies the statistics that have-:
been referred earlier,
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About exports, there are two refer-
enceg in this FEconomic Survey. It
says, the rate 0f growth of exports fell
sharply in 1977-78 and actually became
negative in the first eight months of
the current fiscal year due to various
national and international factors. At
another place it says, the worsening in
the balance of trade noticed last year
has continued in the current year.
Imports which rose sharply last year
have increared further in the current
yvear and arg 21 per cent higher in Ap-
ril-November, 1978 than the level in
‘the corresponding period in 1977. Ex-
ports whose growth had sharply dece-
lerated last year show a slight decline
in April-November, 1978 as compared
to 1977. So, It is obvious that the bright
picture which is sought to be given
about the economic field does not ap-
pear to be Correct.

Sir, I am sorry I have taken so much
‘time and I beseech you to pardon me.
1 thank the House for patiently listen-
ing to me.

MR. CHAIRMAN: Shri Sushil
Kumar Dara.

SHRI K. GOPAL (Karur): May 1
know the basis on which you are cal-
ling the speakers? Our party was
allotted some time. For the whole day
today none of us has been called. The
hon. member who just finished made
a good maiden speech. I do not object
to that. But you will have to go
‘party-wise,

MR. CHAIRMAN: Congress (I) Is
‘the major opposition party. After the
Leader of the Opposition, he is the
.second speaker.

SHRI K. GOPAL: Mr. Gogoi also
‘spoke.

MR. CHAIRMAN: He is leaving
‘today and he had requested the
‘Speaker. Otherwise, I am going ex-
actly by the list given here by the
Deputy Spevker. It is not my discre-
tion. (Imteriuption).

SHRI K. GOPAL: When you §go0
according to the list, you should go
according to the party also.

MR. CHAIRMAN: Your party will
be given time. After all, this is the
third speech from Congress (I). You
will get the third man.

SHRI K. GOPAL: Today our party
has not been called, whereas from
Congress (I) two have been called. I
would like to know the basis on which
You are calling.

MR. CHAIRMAN: There is no
basis at all,

SHRI K. GOPAL: You say that.

MR. CHAIRMAN: Don’t argue, As a
matter of fact, Congress (I) Members
should have been called first. I do not
know the reason, but from your party
two Members have already spoken,
and the third is to speak, 1 will give
him a chance.
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“In the economic sphere the
Janata Party will accord primacy to
agriculture ang rural reconstruction
which must constitute the basis of
our development and planning.”
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“The party is committed to agra-
rian reform covering tenurial rela-
tionship, ownership and consolida~
tion of holdings.” )
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crease over the previous year and
this year too the forward trend has

1977-78 recorded 26 per cent in-
been maintained”.
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“There is a right time for avery-
thing”.
“A time to be born, a time to die”
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“A time to speak up”.
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SHRI K. S. RAMASWAMY (Gobi-
chettipalayam): Mr. Chairman, Sir,
we are thenkful to the President for
his Address to the joint Session of
Farliament. While discussing the Mo-
tion of Thank for his Address, I think
it wiil not be irrelevant to refer to
what the President had said on the
ove of the Republic Day; he had said
that “th= central gravity of the poli-
fical process is shifting from urban
to rural areas and the rural commu-
nily has become extremely sensitive
o economic  factors”. Yes, it has
taken such a long time, after inde-
pendence, for the rural population to
hecome conscious of how they have
been exploited by the urban popula-
lion all these years and their econo-
my was, and is, treated as secondary
1o that of the urban population.

The President has referred to the
very satisfactory food production in
the couptry, but he has not mentioned
about the plight of the farmers who
have heer, responsible for this surp-
s produetion in the country. From
50 million tonnes in 1952, they have
heen able to produce 125 million ton-
"es in 25 years, which is a record
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and which, even the advanced count-
ries. admire,

Thanks to the scientific methods of
agriculture whim our farmers readily
adopled, we have created a surplus to
the astonishment of the world and
we are now in a position to export
fvodgraing to the very countries to
whom we went with a begging bowl
in 1963.

The peascats are graleful to the
Indian  Council of Agricullural Re-
search and the scientists who rleve-
loped hybrid seeds and the nation is
grateful 1o the farmers for readily
accepting modern methods of agricul-
ture and the wonderful job they
have done.

The President has said in his Ad-
dress:

“The record level of foodgrains
production, which was 125.6 miilion
tonnes last year, has resulled in a

comforiable food supply  situation.
He has alse said:
“The irrigation and fertiliser

consumption data underline the

success ¢i the policy of increased

attention to the agricultural sphere,
and with obvious results”,

What are the obvious results? From
the condition of searcity, the country
hag become surplus in food. The con-
sumers are happy that they are able
1o get essential food requirements at
reasonabl!> prices and without any
difficulty. The urban people, the ur-
ban labour, the industrialists and gov-
ernment servanis are all happy. But
alas'What about the poor agricultu-
rist who has made this possible hy
hig weat and toil- He is not able to
get a remunerative price for his pro-
duce. He is the most unhappy man
in the country to-day because the price
he gets is very much lower than
the cost of production. He is not able
to repay the debts he has taken even
at the concessional rates from the co-
operative banks and cother financial
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institutions. The anomaly is that he
has produced more but his income is
less, He has to pay more for his pur-
chases bui has to sell his produce at
uneconomir prices. The prices of in~
puts like fertiliser, pesticides, seeds,
water rates. electricity, labour, steel,
cement and implements have all gone
up. Hig cost of living is the same
as in the urban area. He has to buy
edible oil, kerosene, pulses, sugar and
other essential items at the same
rate as the: urban people buy whereas
the incomie of the urban people is
increasing according to the cost of
living index while the income of the
poor peasani is going down. There
is no bonus for him, no incrementis
for him, no gratuity and pension for
him because there is no or there can-
not be any strike or lock-out for him
or any other avenues of protest for
him, He is not getting a reasonable
price for his produce, The price is
not based on the cost of production
or his standard of living, There is
no parity between what a farmer has
to pay and what he gets. It all de-
pends upon the urban consumer cost.

There Sir, what is the criteria in
fixing the price of poddy; maintaining
a fair price level to the consumer?
The present Agricultural Price Com-
mission should be abolished forth-
with. This body is the most anti-
farmer body and more so against the
rice-growers, The farmers in the
north wanted Rs. 120 per quinial for
wheat and the Commission recom-
mended Rs. 110 and Government gave
Rs. 112.50.

The farmers wanted Rs 120 for
paddy and the price recommended
was Rs. 92 and the government has
given Rs. 85 only. Considering the
rise in the cost of inputs, neither the
wheat grower nor the rice grower has
got a fair deal. Not, only that there
is a great discrimination against the
paddy-grower. The cost of production
of paddy iz almost all areas of the
country 18 higher than that of wheat.
1t is much more in the Southern State
due to Jift irrigation from 100 to 200
feet belox the ground level, Look at

the price levels. I would only quote
the farmer-member of the Comnis-
sion Shri Chaudhary Randhir Singh,
who is also a former member of Par-
liament, He says:

“As against a base-year differen-
tial of 16 rupees per quinial in 1865-
66, an excess gap to the tune of ru-
pees 17.5 per quintal was further
injected till 1977-78—the total up-
to-day difference belng rupess 35.50
per quintal between the prices of
these foodgrains. From 1965-66 on-
wards paddy registered a total in-
crease of rupees 41 per gquintal and
that of wheat Rs., b8.50 per guin-
tal.”

He also gaid:

“I am convinced beyond any man-
ner of doubt that there does persist
an obvious imbalance beween  the
prices of wheat and paddy which
needs to be eliminuted. There could
at least be an earnest endeavour
aiming at securing parity of return
to the cultivators from these  two
crops in overall national interests.
Otherwise during a given situation
of disadvantage in a pricing con-
text, the farmers will diver their
acreage 1o some other crops which
generate them more income”.

“While considering comparative
costing of wheat and paddy pro-
duction, less irrigation, fertilisers
and insecticides are needed for
raising wheat crop. Incidence of
past-attack on wheat crop is much
less than paddy. We have already
reached a saturation point in paddy
acreage. Paddy production has to
be increased by adopting improved
practives. More and more area I8
being brought under lift irrigation
which iz a costly exercise. In case
of wheat shortage, we can have !m-
ports from world market, but for
rice international market is limited.
In public inerest we would con-
centrate on local production of rice
and ensure remunerative price to
the farmers as an incentive.,”

New this is what the AP.C. Member
had stated and his advice was not
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given due weight. So, he has resigned
from the A.P.C., The Chief Ministers
of four Southern States have de-
manded and they met the Prime Mi-
nister and have also jointly demand-
ed from the N.D.C. to give them at
Rs. 125 per quintal on paddy but
that was turned down.

Kerala has given to the farmers
Rs. 35 more than the procurement
price as an iIncentive. I hope the
APC. and Tamilnadu also will
either give from their own funds of
they would get more from the Cen-
tral Government,

The Agricultural Prices Commis-
sion, feel, have no right to exist. The
AP.C. should be abolished and ano-
ther Commission should be constitul-
ed and it should be known as Agri-
cullural and non-agricultural Party
Price Commission.

In this connection the AP.C. is
pursuing the policy of anti-South. I
will explain how it is so. I am sorry
in say that Government also is a
Party to it in supporting the report.
The people in the South are much
agilated over the language issue. When
Hindi is sought to be imposed on us
stealthily, we protest here immediate-
Iy and vehemently. Shri Gopal will at
once get up and shout the others
down So also others. It hurts our
feelings and sentiments; it hurts our
self-respect and hurts our mother-ton-
fue and culture. While we protest
with all eur might here on the lan-
Euage jssue, we have not done so
when we are hit below the belt with
regard to paddy price; the very exis-
tgrmo of formers iz in danger. The
Giovernment's pricing policy of pad-
dy kills the peasants in the South inch
by inch without thejr realising it.

Again T will refer to Chaudhury
f;.heb. He says in his report on page

"The procurement price of pady
needs to he fixed somewhat nearer
!" the level of wheat price”. He says
somewhat nearer to the level of
wheat price’, He further say:
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“This is essentlal not only for
providing a fair price to thz paddy
producers, but also for creating a
proper climate for mational integra-
tion by removing the deep sense of
frusiration and . resentment from
amongest paddy growers that as
against wheat they are getting raw
deal”.

This is how South is being treated.

1 have pointed out the disparity in
the procurement price of paddy and
wheat. Now I will place before you
the figures of procurement of food -
grains in the North and South. The
tofa] procurement of puddy for 1971-
78 was 47 lakhs and 97 housands
fonnes. Oul of this. 29,19,000 fonnes
are from Punjab and Haryana alone.

The Minister said that Punjab be-
ing a wheat area, they do not con-
sume rice. That is why rice has been
procured more from Punjab. But
the facts are otherwise. Even with
regard to wheat in Puniab in the same
vear whereas the lotal procurement
was 51 lakh tonnes, in Punjab the pro-
curement was to the tune of 32 lakh
tonnes. In Haryana it was 9 lakh tonn
es. to even with regard to wheat there
{s more procurement in Punjab than
other States. This has been done in a
year ‘when there is surplus production
and distress sale is there. Farmers do
not get support price. In Tamil Nadu
paddy was sold at Rs. 54 per quintal T
do not blame the government for pro-
curement in Punjab but it is not done
in the Southern States. TFCI made for
the North and not South? I warn this
government if the South is continued
to bhe treated like this in economic esp-
here. then it will rise in revolt one day.
National integration canno! be huilt on
unfair treatment. discrimination and
different set of policies from State to
State. Even the Economic Siurvey men-
tions that wheat price has been raised
by 2.5 per cent but nothing has been
mentioneg about paddy price. Thank
God at least it has not heen reduced.

Sir, 1 want to come to another aspect
of the guestiogn. The pation debendson
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the farmers of India for their primary
needs like foodgrain, vegctables, milk,
oil sugar etc. The prices of these ar-
ticles are consumer oriented are not
producer oriented, Unless the standard
of life of the millions in the rural are-
as improve how can your industries
thrive? How are you going to market
all your indusirial production? How
can you run your agro-based indus-
tries profitably? That is why I say
that there should be some parity bet-
ween the price the farmer gets for
his produce and that he pays for his
inputs.

The President also mentioned that
there is price stability. I say price
stability for whom? Price stability is
for the consumer and urban people
and not for rural people. I want to quo-
te figures of difference in wholesale
index price that prevailed on 18-11-77
and 13-1-78, The rice price ig less by
0.5; Ragi is less by points 5; Urad is
less by 11 points; Potatoes is less by 80
peints; Onions is less by 12 points; Raw
cotton is less by 7.5. points and Gur
is less by 19.5 points. But in the case
of other articles of consumption groun-
nut is up 3.4 poinls cotton seed is
up by 5.4 points; Textiles is up by 2.1
point and in the case of machinery
and fransport it is up bv 7.1 roints.
So, there is vast variation in the prices
and the rural people are the sufferers.
So, the price stability is for the urban
areas and not rura] areas,

Then, Sir, T want the policy of the
government with regard to export to be
suited to the needs of the rural are as.
Take, for intance, cotton, Cotton price
has gone down and the same time gov-
ermen{ imported lot of man-made
fibre and artificial fibse, Then, Sir,
government banned the expori{ of on-
ion and chillies and onion which
was selling at Rs. 35 per bag came
down to Rs. 5/- per hag and still re-
mains to be very low.

Turmeric has been the only com-
modity which gives the farmers some
profit. But the hon. Finance Minister
has come with a vengeance and he
has imposed an excise duty of Rs.

2,000 per tonne and the price has
gone down by Rs. 200 per quintal.

8ir, I need not say anything about
potato. The hon. Minister stated in
the other House that potato is grown
much and the only remedy is to ask
the people to eat more potatoes.

If 1 may put it this way, till now, our
task was to tackle the problemn of
deficit. Now, it is the other way alout.
It is the problem of surplus produclion.
This is what we face now. Sn, we
have got to change all the rules and
the systems by which we were manag-
ing deficit.

Now, we should think of giv:ng
support price and also nol to lel down
the farmers.

May I suggest, Sir, that as in the
case of Coilfee and Teua, we shour] ex-
port Wheal and Paddy? For this, we
should have a Wheat and Paddy Ex-
port Promolion Council. Such a Coun-
cil should be set up for this purpnse.

The President has mentioned aboul
‘launching a frontal atlack on rural
poverty’. Sir, according to the study
undertaken by the Agricultural Univer-
sity of Coimbatore, it has been found
that farmers owning five hectares o
less are below the poverly line. More
than 85 per cent of the farmers own
less than 5 hectares. The figures are
like these: 32.9 per cent of the f[armers
are owning below 0.5 hectares. 17.7
per cent of the farmers are owning be-
low one hectare. 19.1 per cent of the
farmers are owning below two hoc-
tares. This is the position., So, they
are all under the poveriy-line. Unless
the peasents are given their proper
dues, poverty cannot be removed. They
will perpetually remain in indebted-
ness and all the money you lend them
cannot be got back from them.

But, still. there is a ray of hope.
Fortunately the Ministers of Agiicul-
ture and Finance are from the firmer
community and I hope that they will
come 1o the rescue of the farmers.

Now I would like to quote what the
hon. Minister of State in the Ministry
of Agriculture and  Irrigation, Shri
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Bhanu Pratap Singh said on the 16th
of November, 1978, I quote:

‘“ If the present policies are con-
tinued, our Agricultural production
will stagnate and all our plans to
remove poverty from our land will
remain only paper plants.”

Can the millions of farmers expect
any jusiice from these Ministers in the
Government?

1f you want the nation to progress,
Sir, you have to uplift the farmers.
Your slogan should be: ‘Uplift the
Furmers'. With these words ] con-
clude.

SHRI B. C. KAMBLE (Bombay
South-Central): Mr. Chairman, Sir on
a document like the President's Ada-
ress, we should make very broad
abservations.

Even though in this country we
huve got many political parties, mony
religions, many castes and many sub-
tastes yet, we have got te march to-
gether and we have got to see thal
Inin really becomes great.

1 say this because if we look around
India, what we find is this. We find
that many systemg of Government
hive blown up=—whether it is in Paki-
stim or in Burma or in Tibet. All
around our country, various systems ol
Uavernment  which  prevailed there
heee heen uprooted.,

Furlunately for us, the system of
iovernment prevailing in this country
is still there and I hope that every
tulilical party, whether in the o-posi-
lion or otherwise, will march forward
¥ith full concurrence in upholding the
Parliamentary system of Governmenl.
At the hon, Prime Minister has said,
the Parliamentary Institution Is the
hilwork in the wmatter of giving a
decent standard of life for every
Indign citizen, man or woman.

'Nf--refore_ Sir, what I would plead
"I is this: Even now, even aftec 28
?’;al‘s of independence, we have not got

¢ necessary political apparatus to
fuslain the system. I therefore would
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plead with the Government that they
should come forward with a proposal
for having Electoral Reforms in such
a way that our political partieg would
be set up with such ingradients, name-
ly, that the political parties shall serve
not only their own party interests, but
that they shall serve the interests of
the system of Government which we
have chosen to adopt as per the pro-
visions of our Constitution, I am not
harping on the point of emergency at
all, bui having regard to the emer-
gency through which this nation has
gone and crippled, we must draw
lessons from our experiences. While
I am making my observations on the
President’s Address, I would like to
raise as to what is the economic sys-
tem that we are following :n this
country. We must see that every man
and woman should have a decent life.
I am sorry that I can neither support
the Molion of Thanks nor I am here
fo oppose it. [ feel that this country
after Ave five-Year Plans and after
spending nearly hundred thousand
crores of rupees  is still full of des-
titutes and poor people. They cons-
titute, not according to my own
statistics but according to the official
statistics, as much as 85 per cent of the
people. Only 20 per ceni of the people
are owning the assets of this country.
Even though Article 39 of the Constitu-
tion enjoins that we must foliow an
cconomic system which will not 1esult
in the concentration of wealth in the
hands of a few, I am sorry to say,
that nobody is paying any atlention
to the State Policy embodied in Article
39, Direclive Principles of our Consli-
tution.

Now, there aprpears to be some
change in the thinking of the present
Gevernment and the emphasis is on
the rural development. Right from
Sarvodaya to Antyodaya, there are so
many theories and systems that have
been propounded, but the number of
poor and destitute people has not Leen
minimised at all. In the rural areas
also, the people suffer from the same
inequality. Four percent of the pcople
are owning nearly 30 per cent asseis
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in the rural arcus. According to my
humble understanding, so far as in-
equalily is concerned, there is no dis-
tinction at all in the rural aress and
in the urban areas. 1 am, therefore,
afraid that this shift of the Jznata
Government may no! have the desired
result though they have the best of
intentions,

There are certain  conslitutional
obligations as far as the backward
classes, scheduled castes and scheduled
tribes are concerned. If you abolish
these constitutional provisions for
these people, 1 would be happy, but
so long as these constifulional obliga-
tions are there, {here must be a
reference to these in the President's
Address and to what extent the wel-
fare of these classes has been achieved
gradually during the last so many
years. What we want is that at least
we should be 1old which direction you
are following, whether you are follow-
ing the right road, the righti direction.
You must give us some estimate with
regard fo the welfare of these people.

Then, there has been a controversy
going on about the poor States, back-
ward States, backward regions and
backward areas. I would like to point
out that it is not the State or the
region that is backward, but it is the
people who are backward or poor
people.  Certain categories of our
people who have remained suppiessed
for generations are being ignored; may
be thal they are not there in the so-
called backward regions. Tt is not the
backward regions or the backward
Stales that required to be taken care
of but the eriterion should bhe the
backward penple. We should chalk
oult our programmes and nlan  only
keeping in view the condition of the
people in the various regioni. You
categories the people and not the
States. At the cost of categoiising
certain Stales or regions as, backward,
the backward and real deserving
people are being ignored; the scheduled
castes and scheduled tribes are being
ignored. As I said, 85 per cent of our
people are poor and destilutes. I am
quite sure there will be still further in-
crease ip the number of these people.

There fs some mention about
irrigalion facilities, viz. that 26 lakhs
of hecfares were irrigated, and promis-
ing that 28 lakhs of hectares will be
irrigated in the fufure, So far so
good, bui having regard to the growth
rate which s fluctuating—wherher it
is 5 per cent, 12 per cent or 25 per cent
—we want to say that the growth rate
alone is not going to satisfy us. How
ig it utilized, to reduce inequalities, if
not eliminate them, is more important.

So far as matters concerning Article
39 are concerned, means of livelihood
should be provided. Where are the
means?. People are begging, So, we
have fo consider the domestic picture.
1 hope the Janata Government iz
sincere: their leaders were imprisoned,
amd they must have learnt a leseon.
They should make very sincere elforis
in the direction where earlier 5-year
plavs have failed.

I would now come to Foreign
Affairs. The domestic pieture iz not
so good as to ofTer thanks to the Pyesi-
dent or to join in the chorus on the
Motion of Thanks to the President.
Ahout foreign affairs nlso, I am sorry
tn say that the place India is occupy-
ing. ix a back bench. This has been
proved when our Foreign M.nister
went to China, So, far as Panchsheel
is concerned, it is a moral concept
taught by Buddha. Buddha has given
us a religion, and he has vpropounded
the Panchsheel or 5 canons of rharac.
ter. They relate to non-violruce, not
speaking falsehood, ete, So, if China
or India confuseg moral precepts with
political or other precepts, the inten-
tion may not be clear. My subniission
is that if this country is to earn 2
place of honour, we should be internal-
1y powerful and be one single country
where each and every man nd woman
supports universal brotherhood. Other-
wise we will not get any respect in
the comity of nations.

There are also certain orinciples
1aid down in the Constitution. I am
sorry people describe our foreign
policy as non-aligned, genulnely non-
aligned ctc. For many years now, I
have not been gble to understand whet



365 Praidcut‘g.

Address (M)
is meant by it. What is required is
that every nation hus, and must have
its honour, That nation must have a
just relationship with other nations.

This idea is embedded in our Cansti-

tution. Instead of describirg our
policy as aligned, non-aligned et:, we
should pursue a policy of wu.nulding
the honour of each mation, and there
shnuld be a just relationship. If we do
that, I am quile sure this couctry will
he able to contribute to the idealg of
UNO. 'Those principles can loea bhe

propounded, which will enable Intia

to become great. Thank you.
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The Lok Sabha then adjourned til¥

Eleven of the Clock on Tuesdoy, Feb

ruary 27, 1979/ Phalguna 8, 1800 (Saka)



